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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
thE

O.r.1534/97. _ Dt.ef Decisien :_03-93

Ch.N,J.Jyesna ee Apwplicant.

Vs

1. The Unien ef India rep. by
its Chief Executive,
Nuclear Fuel Cemplex,
Meula-Ali, Hyderawad,.

2. The Chief Administrative Officer,
Neclear Fuel Cemplex,Meula-Ali,

Hyderawad. «s Respendents,

Ceunsel fer the applicant t Mr.K.K.Chakravarthy

Ceunsel fer the respendents H Mr.v.naje§Wara Rae, Addl,CGSC,

CCORAM: ~

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
THE HCN'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.,)
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ORDER

ORAL CRDER (PER HON. Mr.BR,S5.JAl PARAMESHWAR : MEMBER {(JUDL.,))

Nene for the applicant., Heard Mr.V.Rajeswara Raoﬁ
learned ceounsel for the respendents. l
2. The applicant was an aspirant fer the post ef
Senier Operater Trainee (ECCE) under R=1, An interim erder

wasS passed en 13-11-97 directing the respendents te censider *
the candidature of the applicant ané alse the applicant was !
directed te suwmit his candidature within ene week befere the |
cemmencement eof the selectien precess, |

3. When this OA was taken up for hearine the 1earnedi
counsel for the respendents susmitted that the candidature ef
the applicant was rejected as the apwplicant was under—age%on ;
31.08-927 {,e,, the lgst date of issue, It is alse stated that
the applicant had already ween remplied in this cennectien vide
letter Ne .NFC/TAR/03/06/4/ dated 15-01-98,

4, In view of the zbeve, the OA is dismissed.

N~

(R. RANGARAJAN)

Ne cests.

MEMBER (ADMN., )
Datei i The 83rd March, 1909, thﬂ; 1
Tpictated in the Open Court) ’lh¥f
M ‘(
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~ENTRAL AGMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAQ.

‘st Flaoar,dA. « Bhavan, O0pp:Publir EaldFﬂ,'Hyd%?%“3ﬂWSUGUUQ.A,P,
P ‘!99 7.

CRICTNAL ARILICATION NI. 1534, I

Ap:licantis) - vV /9 Responﬁ&ﬁt(s)
Shelsdedyonne, The Chief Exectibive, tuclear Fuel
o ' gomplexlﬂvﬂ «&ancther )
K.K.Chakravarthy. Loirrel tovg.ovanding Cmunsel
. | MF.N.R.Devaraj, Sr.CGSC.

The Chief Executive, Nuclear Fuel Complex, Union of Inaia,
oula-~-Ali, Hydersbad. ! '

1

2. The Chief A@mhistrative Officer, Nuclear Fuel Complex. Moula-Ali,
Hyderabad.. {

.. Yhereasz ap application filed by the 3boue named applicant
under Sgctlon 19 af the Administrative Tribural A‘t 19858 as

in the nopy-ﬂnnexaﬂ hersunto ha: been registere’ and upon
pgeiiminary hearing the Tiibunal has adm;rted théLapplicatiDn.
Notice .is hereby given ta_ymu that if you wish to cantest
bha anpplication, you may file your ~eply along ultﬁ the document
Jn sneoeet thereof and after serving zopy of the sams on the
applicant ar .54 jggal practitioner wlinin 30 days of receipt of
the notwce before this Tribunal, either in psrson:é; thraough a
Legal prectitioner/ Prezentinc dfficer appointed by you in
this behalf. In defauls, ihe aaid applicéﬁion nay Sa heard and
decided in your absence-on or éfter that date Uithaut any

FUrfhar Notiece. '
‘Issued under my hand ard the Seul 0P th: Trlbunal

This the . .Thineenth‘ L ddy waf o, N@vem!:.. " s .1997.

//ev IRDER JF THE TRIBUNAL// DV

-

Date: 23-11.97. o R - FOR EGISTHAR,
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ACCEPTED !

Appellant
Counsel for Petitioner

1
Lt R

Respondent

. : B Date..\\ ..... \\ a...1997

\.
1
1

K. K. Chakravarthy

ADVOCATE i

I
i . |

N

Appellant .
Advocate for Petmoner

Respondent

Address for Servece : . Phone : Off 874998

: Ras 870609
H.No. 2-104, Maruthi Nagar,

Kothaper, Hyderabad - 660.




In the AP Administrative Tribunal Hyderakad.

0

APPELLATE SIDE

0ANo. YSPW  of 199
v Jyo SN A

ERSUS

| UfO[DNOFU\'BtD?Q ﬂ
1/We CHHEE Ex EcyTWVWE wu ,@,;’2_ Respom:m
' FUE LEOMPLEN . 1 o0LA - AL d 2a

‘Appetlant- Petltloner '
Respondent

In the above Appeal JPetition do hereby eppoint snd ratain

K.K. Chakravarthy

ADVOCATE
S e Es oo
Advocate/s the oun fo appea for mejus i ve

Aopeal/Petition and to conduct and prosecute (or defend) the same ana
all proceedings that may be taken in respect of any appiication connect-
ad with the same or any decree or order passed therein including all apph-
cations for return of documents or the receipt of any moneys that may
be payable to me/us in the said Appeal [Petition and also to appear in  all
application under Clause XV of the Letters Patent and in all appiications
for review and for leave to the Supreme Court of india and in ail appl!
cation for review of judgement, T ‘

Ch M I jxa«g(__@t

i (.04 A¢/y~in my presence to the executant or executants whe
appeared fectlv to understand the same and made his/her/thew
signature or marks in my presence.

Executed before me thise...l.cceee .. oo.o day of e DN A e 198 ©

ADVOEA:F‘E’,’H'YD EH%BAD .



Central Administrative Tribunal,
Hyderabad Bench, Hyderabad.
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MEMO OF APPEARANCE

V. RAJESWARA RAO
ADVOCATE

Standing Counsel for Railways,
Addi. Standing Counsel for Central Govt.

Address for Service j | Phone : 272585

104/2 RT, Sanjeevareddy Nagar,
HYDERABAD-500 038,
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%
Central Administrative Tribunal, Hyderabad Bench,
HYDERABAD.
AjEre No. | &“f{\f of 199‘7
BETWEEN :
U\[ ' N‘ _'j ' W\M}/ Applicant (s)
Vs,
LY
&R_,Q)) W ~ Respondent (s)
MEMO OF APPEARANCE
2 (AR TR 1Y
S . r{b
To,“‘u - efﬁaé
- ’H . <X bad
I V. Rajeswara Rao, Advorfate, having been authorised,.............. ........... ervrenes

............... B Y e N N I R R L N N Y L Y R LN Y PN Y

(here furnish the particulars of authority)
by ths Central/State Government/Government Servent/.................. authority /corpcration/
society notified under Sec. 14 of the Administrative T#bunals Act, 188b. Hereby appear for

applicant N ++eee./Respondent No. .77 L. .. and underigke to plead and act
for them in all matters in the aforesaid case,

"

Place : Hydera ad.

Date @ V. RAJESWARA RAO
Address of the ounse for Servlce Standing Counsel for Railways,

V Rajeswara Rao Addl, Standing Counsel for Central Govt.

1042 RT Sanjeevareddy Nagar,
HYDERABAD - 500 (38.

Signature & Designation of the Counsel.






